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T3, 517 (). —Fea 1T TLHIL, LT TASTHT AT 1956 (1956 FT 48) (P& = =&k TTq
I<h ATETHIT FgT TAT &) T 91T 3F ol IT-eITT (1) FIET V& RRAT T TN Fd g0, Tg THTHTT g1 ST
F T4 T IAEs T F fegdt At e § NH123(507) # .t 53.873 & f&.#1. 59.700 T +
J-gve F AT (FSTH0/eE ofieey Afgd 2-dF T a9 AM(E), AL, Taeed fT THAAT F A6
SIS o e ag i sratera & e |@fer auia $= srqa=T | f&F7 797 8, UHT S/ &7 3759 Hid & o9
ST T HTIOIT Tl 2 |

Fre AT =Af<h, ST 3<% G # Baeas g, 3 Afaf=aw &t gy 37 6t IT-am7 (1) F eI qarh
TATSI o 1T UHT IF o ITANT 92 TSI H TH ATSEAAT & TR Sl A & ShHE & 6 FiaL v
AT T T AT |

UHT T ST HeTH STrerahT, AT a% Srarteranrd, fegdt Tgare & o 9 7 weqa &t
STOAfT 3 SEH A MUTE ATAHRIAT FFT STTUa 3T Feqw TTiaram<r, o<l &r A g =9 1 a7 Bt
fafers T T g S FT AGEL T &7 U Sra ==t i qAare F TEr 967 UHT 7 AT A 6
TET, TS e &l, OF Teqm TSy Aaeds THe, A<l g0 AT af AIdi ol SAqATd HT T AT
ST T BT |

763 GI/2026 (1)
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ITH AT T 1T 39T T IT-GTT (2) o Tl TeqwT TTERTer gTer Foha a7 s T straer sifaw
I |

TH STEEAAT o ST AT ATAT I 6 LT AT AT AT TEH TR 6 Ih FIATAT H ITASE
8 ST 3T Raeg ARl gIT MLeqor 6T ST aehat & |

AAT

SATET 15T ¥ Red) Tearer 5 § NH123(507) % 6.8, 53.873 & f6.31.50.700 3 Brw st £t sy
ATAT HE=AT TR ST H3=AAT Aigd G 1 dferg fHawo

TS HT T SAMEE et &1 AT fegdt ware
EQEE] A €T A FTIFR || gRAFTaFh | S T emwe C\LEIRERT
de (SIRICESIE) (FRT)

L1 | 2 L 3 [ 4 | 5 | 6 |
[T 1 AT AEnT |
e 7 T "< |
1 2129 GECARA} EEES 0.038 (F%a7 ) 0.038
2 2131 |[Frerrt [EES | 0.045 EF=r )| 0.045|
3 2138 |[Frearrt [EEs | 0.042 GF=r )| 0.042)
l4 2172 [t [EEss | 0.008 EF=r )| 0.008|
5 606 AT S 0.325 (FF5r7 ) 0.325
6 1609 [T [EEES | 0.003 G )| 0.003|
7 1659 |[Frearrt [EEES | 0.327 GF=r )| 0.327]
8 673 [y [EEES | 0.185 GF=rw )| 0.185|
9 675 AT et T 0.005 (ZFr7 ) 0.005
10 |l676 [T [EEES | 0.159 Gz )| 0.159)
11 677 |Fsfr [Eaki | 0.007 EF=r )| 0.007|
e %7 T AR |
12 176 AT SRS 1,012 (ZFoR) 1,012
E |[Frearrt [EES | 0.055 EF=r )| 0.055|
14 2 AT SRk 0.349 (FFoI) 0.349
15 537 AT et T 0.004 (FF5r7 ) 0.004
16 538 GECARA} EERS 0.011 (F%FaT) 0.011
17 |l541 |t [Eaki | 0.017 GF=r )| 0.017
18 546 Frsft F 0.019 o) 0.019
19 547 Frsft F 0.006 (FFr7 ) 0.006
20 548 Forsft F 0.004 (FF5r7 ) 0.004
21 1549 |Frsfr [Eaks | 0.019 &) 0.019
22 550 AT S 0.04 (FF5) 0.04
23 554 AT SR 0.026 (FF5r7 ) 0.026
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59 870 st

24 736 T SR 0.1 GFoR) 0.11
s |71 et [ [ 0.022 G )| 0.022
26 762 Forsft Fr 0.012 (ZFo ) 0.012
27 763 BEL F 0.017 (337 ) 0.017
28 764 BEL F 0.004 (F%77 ) 0.004
29 765 |[Frsfr [Eaki | 0.007 G| 0.007
30 769 Forsft Fr 0.004 (ZF017 ) 0.004
31 770 BEL F 0.014 (F%F77) 0.014
32 771 BEL F 0.005 (%37 ) 0.005
33 |l799 [ [EEES | 0.003 EF=R)| 0.003)|
34 800 Forsft Fr 0.03 (ZF5) 0.03
35 |lso1 |Fsfr [Eaki | 0.011 GF=r )| 0.011]
36 |lso2 |Fsfr [Eaki | 0.014 GF=r )| 0.014
37 |j803 |[Frsfr [Eaki | 0011 EFm)| 0.011|
38 804 Forsft Fr 0.003 (ZFor7 ) 0.003
39 |leos |Fsfr [Eaki | 0.03EF=w)| 0.03|
40 |leos |Fsfr [Eaki | 0.002 EF=F )| 0.002)
l41 825 e [EEES | 0.02GEwm)| 0.02]
42 826 IGELl Fo 0.004 (F%77 ) 0.004
43 |les3 |Fsfr [Eaki | 0.004 EF= )| 0.004]
44 |les4 |Fsfr [Eaki | 0.003 EF=rw )| 0.003|
45 |i855 |[Frsfr [Exaki | 0.005 EF=w)| 0.005|
46 856 Forsft F 0.007 (ZFor ) 0.007
47 |les8 |Fsfr [Eaki | 0.024 GF=r )| 0.024]
48 |les9 |Fsfr [Eaki | 0.005 EF= )| 0.005|
49 860 Forsfi F 0.003 (ZFor ) 0.003
50 861 Forsfi FY 0.005 (3717 ) 0.005
151 862 |Frsfr [Eaks | 0.003 G| 0.003)|
52 863 Forsfr Fr 0.001 (ZFor ) 0.001
53 864 Forsft F 0.003 (ZFr7 ) 0.003
54 865 Forsfi T 0.008 (ZF17 ) 0.008
55 |lees |Frsfr [Eaks | 0.013 =) 0.013
56 867 Forsfr Fr 0.004 (ZF5r7 ) 0.004
57 868 Forsft F 0.004 (ZF17 ) 0.004
58 869 Forsfi Fr 0.004 (ZF) 0.004
F

0.001 (FF) 0.001
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60 871 Forsft Fr 0.002 (ZF1 ) 0.002
61 873 |[Frsfr [Eaks | 0.004 ()| 0.004
62 874 M [GELl AT 0.004 (Z%77 ) 0.004
63 874 M BEL F 0.005 (%37 ) 0.005
64 878 M BEL F 0.004 (F%77 ) 0.004
65 |87 M |[Frsfr [EEaks | 0.006 EF=R)| 0.006
66 879 Forsft Fr 0.003 (ZF5r7 ) 0.003
67 880 Forsft Fr 0.006 (ZF17 ) 0.006
68 881 Forsft Fr 0.006 (ZF17 ) 0.006
b9 |[s82 |[Frsfr [Eas | 0.005 EF=R)| 0.005|
70 883 Forsft Fr 0.005 (ZFr7 ) 0.005
171 884 |Fsfr [Eaki | 0.005 EF= )| 0.005|
72 |less |Fsfr [Eaki | 0.01EF)| 0.01|
73 |i886 |[Frsfr [Eaki | 0.001 EFm)| 0.001|
74 892 Forsft Fr 0.001 (ZFor ) 0.001
75 |lo33 |[Frerrt [T | 0.002 EF= )| 0.002)
[riar %7 AT =R |
76 |11 et e [ 0.015 &) 0.015
77 13 AT T 0.023 (ZFor ) 0.023
78 |4 |[Frearry =T | 0.289 G )| 0.289)
79 |l1550 |[Frearrt a=mm || 0.006 EFER )| 0.006|
B0 |1551 e [EEEE | o001 EFw)| 0.01|
81 1552 AT T 0.37 (ZF) 0.37
B2 |43 |[Frearry [EEES | 0.26 G| 0.26|
83 |47 |[Frearrt [EEEs | 0.025 G )| 0.025|
84 685 M Forsfi F 0.002 (ZFor ) 0.002
85 685 M GEL F 0.072 (ZFAT) 0.072
86 |/686 [T [EEES | 0.048 GFom )| 0.048)
87 687 A EEl F 0.047 (ZFAT) 0.047
88 697 Forsft F 0.06 (Z%x7) 0.06
89 699 A Forsfi FY 0.008 (ZF17 ) 0.008
o0 |j699 m |Frsfr [Eaks | 0.008 ()| 0.008
91 699 M AT S Fak 0.018 (ZFor7 ) 0.018
92 699 M Forsft F 0.006 (ZF17 ) 0.006
93 700 A Forsft Fr 0.008 (ZF17 ) 0.008
94 700 M Forsfr Fr 0.005 (ZF517 ) 0.005
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95 700 M BEL i 0.007 (F%a7) 0.007
o6 |733 M st e [ 0.017 @) 0.017
97 734 AT SRS 0.165 (ZF017 ) 0.165
98 737 GECARA} EERS 0.024 (F%77) 0.024
99 828 AT Sk 0.014 FFor ) 0.014
100  |j897 | [EEES | 0612 GF=r )| 0.612
e T ATH: @S

101 |1 AT Sk 0.95 (35 0.95
102 3 GECARA} EERS 0.057 (F%37 ) 0.057
103 |64 [ [EEES | 0362 EF)| 0.362)]
104 |le6 AT SRS 0.18 (ZFrT) 0.18
105 |les |[Frerrt [EEES | 074 GF=r)| 0.74)
o6 |l69 |[Frearrt [EEs | 0.015 GF=rm )| 0.015|
o7 |72 |Fsft [Eaki | 0.038 GF=m)| 0.038|
108 74 CHRTL EEAS 0.021 (F%aT) 0.021
EEE |Fsfr [Eaki | 0.017 GF=r )| 0.017|
110 |76 |Fsfr [Eaki | 0.125 GF=rw )| 0.125|
N [t e | 0.07 GF=r)| 0.07|
112 87 GECARA} EEES 0.078 (F%a7 ) 0.078
i %7 AT TR |
1113 |l600 |[Frearrt [EEES | 0.559 EF=r )| 0.559)
riar 7 AT ATt |
114 104 GECARA} ST 0.005 (%37 ) 0.005
15 |[121 |[Frearry [EEES | 0.213 GF=r )| 0.213]
116 |[1353 |Fsfr [Eaki | 0.055 EF=rw )| 0.055|
17 |2 AT SR 0.038 (3017 ) 0.038
18 |3 AT SRS 0.321 (ZF0 ) 0.321
119 |l432 |Frsfr [Eaks | 0.009 EF=R)|| 0.009)
120 |ls61 Forsfr Fr 0.01 o) 0.01
AT T AT qSTT

121 |[101 AT SRS 0.424 (ZF017 ) 0.424
22 |2 |[Frearry [EES | 1.741 GFor)| 1.741
123 |l63 AT L 0.08 (Z%F5T) 0.08
124 64 TR EERS 0.103 (F%aT ) 0.103
125 65 GECAR} kEl 0.147 (F%3T) 0.147
126 |l67 AT SRk 0.002 (FFor ) 0.002
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127 |8 Forsft Fr 0.031 (ZFr ) 0.031
128 |79 | [KE | 0.009 (&) 0.009
129 |80 T T 0.004 (FF) 0.004
130 |00 AT T 0.687 (ZF17 ) 0.687
Total 12.405

[T & .123-UR-2017-535 (LA)/3A]

g sTHTET, aas

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 3rd February, 2026

S.0. 517(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building (widening/two lane with paved shoulder etc.), maintenance, management and operation of NH123(507) in the
stretch of land from Km. 53.873 to Km. 59.700 in the district of Tehri Garhwal in the State of Uttarakhand, hereby
declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, ADM, Tehri Garhwal in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.
The land plans and other details of the land to be acquired under their notification are available and can be

inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH123(507) in the stretch of land from
Km. 53.873 to Km. 59.700 00) in the district of Tehri Garhwal in the state of UTTARAKHAND

|State: UTTARAKHAND ||District: TEHRI GARHWAL |
SI. No. (|Survey/Plot Number|| Type of Land || Nature of Land Area Area
(in Local Unit) (in Hectares)

Lt | 2 [T 4 | 5 [ 6 |

[Taluk: Nainbagh |
[Village: Kharson |

|l ||2129 ||G0vernment ||Barren || 0.038 (Hectare )” 0.038|
|2 ||2131 ||G0vernment ”Barren || 0.045 (Hectare )” 0.045|
|3 ||21 38 ||Govemment ||Barrer1 || 0.042 (Hectare )|| 0.042|
|4 ||2172 ||G0vernment ||Barren || 0.008 (Hectare )” 0.008|
|5 ||606 ||G0vernment ”Barren || 0.325 (Hectare )” 0.325|
|6 ||609 ||Govemment ||Barrer1 || 0.003 (Hectare )|| 0.003|
7 |l659 ||Government  |[Barren |[ 0327 (Hectare )|| 0.327]
B |l673 ||Government  |[Barren || 0.185 (Hectare )| 0.185|

l9 |l675 ||Government  |[Rauli Rokhad | 0.005 (Hectare )|| 0.005]
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|10 ||676 ||Government ||Barren || 0.159 (Hectare )|| 0.159|
|11 ||677 ||Private ||Agriculture || 0.007 (Hectare )|| 0.007|
[Village: Ghildi Chack |
|12 ||176 ||Government “Barren ” 1.012 (Hectare )|| 1.012|
|13 ||177 ||Government ||Barren || 0.055 (Hectare )|| 0.055|
|14 ||2 ||Government “Barren ” 0.349 (Hectare )|| 0.349|
|15 ||537 ||Government “Rauli Rokhad ” 0.004 (Hectare )|| 0.004|
|16 ||538 ||Government ||Barren || 0.011 (Hectare )|| 0.0lll
[17 ||541 ||Private |[Agriculture |[ 0.017 (Hectare )| 0.017]
|18 ||546 ||Private “Agriculture ” 0.019 (Hectare )|| 0.019|
|19 ||547 ||Private ||Agriculture || 0.006 (Hectare )|| 0.006|
120 ||548 ||Private || Agriculture || 0.004 (Hectare )|| 0.004]
21 |l549 ||Private ||Agriculture | 0.019 (Hectare )|| 0.019]
|22 ||550 ||Government ”Barren || 0.04 (Hectare )|| 0.04|
|23 ||554 ||G0vernment ”Barren || 0.026 (Hectare )” 0.()26|
|24 ||736 ||G0vernment ”Barren || 0.11 (Hectare )” 0.1 1|
|25 ||751 ||Government ”Barren || 0.022 (Hectare )|| 0.022|
126 762 ||Private || Agriculture | 0.012 (Hectare )| 0.012]
127 763 ||Private ||Agriculture | 0.017 (Hectare )|| 0.017
|28 ||764 ||Private ||Agriculture || 0.004 (Hectare )|| 0.004|
129 765 ||Private || Agriculture | 0.007 (Hectare )|| 0.007|
130 769 |[Private ||Agriculture | 0.004 (Hectare )|| 0.004|
131 [770 ||Private || Agriculture | 0.014 (Hectare )| 0.014]
[32 771 ||Private || Agriculture | 0.005 (Hectare )| 0.005|
|33 ||799 ||G0vernment ”Barren || 0.003 (Hectare )” 0.003|
[34 |[800 ||Private || Agriculture | 0.03 (Hectare )| 0.03]
135 |[801 ||Private || Agriculture | 0.011 (Hectare )| 0.011]
136 802 |[Private ||Agriculture | 0.014 (Hectare )|| 0.014|
137 |[803 ||Private || Agriculture | 0.011 (Hectare )| 0.011]
138 |[804 ||Private || Agriculture || 0.003 (Hectare )|| 0.003]
|39 ||805 ||Private ||Agriculture || 0.03 (Hectare )” 0.03|
40 808 ||Private || Agriculture | 0.002 (Hectare )|| 0.002]
|41 ||825 ||G0vernment ||Barren || 0.02 (Hectare )” 0.02|
42 ||826 ||Private || Agriculture | 0.004 (Hectare )|| 0.004]
43 |I853 ||Private |[Agriculture [ 0.004 (Hectare )| 0.004]
|44 ||854 ||Private ||Agriculture || 0.003 (Hectare )|, 0.003)|
|45 ||855 ||Private ”Non Agriculture || 0.005 (Hectare )” 0.005|
l46 |I856 ||Private |[Agriculture [ 0.007 (Hectare )| 0.007|
l47 ||858 ||Private ||Agriculture || 0.024 (Hectare )|, 0.024|
l48 859 ||Private || Agriculture | 0.005 (Hectare )|, 0.005|
49 860 ||Private |[Agriculture |[ 0.003 (Hectare )|| 0.003]
|50 861 ||Private ||Agriculture || 0.005 (Hectare )| 0.005|
51 |[862 |[Private ||Agriculture | 0.003 (Hectare )|| 0.003]
52 863 |[Private l|Agriculture | 0.001 (Hectare )|| 0.001]
53 |[864 ||Private l|Agriculture | 0.003 (Hectare )|| 0.003]
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|54 865 |[Private INon Agriculture || 0.008 (Hectare )|| 0.008]
|55 ||866 ||Private ||Agriculture || 0.013 (Hectare )|| 0.013|
|56 ||867 ||Private “Agriculture ” 0.004 (Hectare )|| 0.004|
|57 ||868 ||Private “Agriculture ” 0.004 (Hectare )|| 0.004|
|58 ||869 ||Private ||Agriculture || 0.004 (Hectare )|| 0.004|
59 870 ||Private |[Agriculture |[ 0.001 (Hectare )|| 0.001]
60 871 ||Private |[Agriculture [ 0.002 (Hectare )| 0.002]
|61 ||873 ||Private ||Agriculture || 0.004 (Hectare )|| 0.004|
|62 ||874 M ||Private “Non Agriculture ” 0.004 (Hectare )|| 0.004|
63 874 M ||Private |[Agriculture [ 0.005 (Hectare )|| 0.005|
|64 ||878 M ||Private ||Agriculture || 0.004 (Hectare )|| 0.004|
|65 ||878 M ||Private ”Non Agriculture || 0.006 (Hectare )” 0.()06|
l66 1879 ||Private ||Agriculture | 0.003 (Hectare )|| 0.003]
67 |[880 ||Private || Agriculture | 0.006 (Hectare )|| 0.006|
l68 |[881 ||Private || Agriculture | 0.006 (Hectare )|| 0.006|
69 |[882 ||Private ||Agriculture | 0.005 (Hectare )|| 0.005]
|7O ||883 ||Private ||Agriculture || 0.005 (Hectare )|| 0.005|
71 ||884 ||Private || Agriculture || 0.005 (Hectare )|| 0.005|
|72 ||885 ||Private ||Agriculture || 0.01 (Hectare )” 0.01|
73 886 ||Private || Agriculture | 0.001 (Hectare )|| 0.001]
74 |[892 ||Private || Agriculture || 0.001 (Hectare )| 0.001]
|75 ||933 ||G0vernment ||Jalmagn || 0.002 (Hectare )” 0.002|
|Village: Tator |
|76 ||l 1 ||G0vernment ||Jalmagn || 0.015 (Hectare )” 0.015|
177 13 ||Government  |[Patta | 0.023 (Hectare )|| 0.023]
78 |14 ||Government  |[Patta | 0.289 (Hectare )|| 0.289)|
|79 ||1550 ||G0vernment ||Van Panchayat || 0.006 (Hectare )” 0.006|
|80 ||1551 ||G0vernment ||Jalmagn || 0.01 (Hectare )” 0.0ll
|81 ||1552 ||Government ”Patta || 0.37 (Hectare )|| 0.37|
|82 ||43 ||G0vernment ”Barren || 0.26 (Hectare )” 0.26|
|83 ||47 ||G0vernment ”Barren || 0.025 (Hectare )” 0.025|
84 |l685 M ||Private || Agriculture | 0.002 (Hectare )|| 0.002]
85 |l685 M ||Private ||Agriculture || 0.072 (Hectare )|, 0.072|
|86 ||686 ||G0vernment ”Barren || 0.048 (Hectare )” 0.048|
87 ll687 A ||Private |[Agriculture [ 0.047 (Hectare )|| 0.047|
|88 ||697 ||Private ||Agriculmre || 0.06 (Hectare )” 0.06|
189 ll699 A ||Private || Agriculture | 0.008 (Hectare )|| 0.008|
90 ll699 M ||Private |[Agriculture |[ 0.008 (Hectare )| 0.008|
|91 ||699 M ||G0vernment ||N0n Agriculture || 0.018 (Hectare )” 0.018|
92 ll699 M ||Private || Agriculture | 0.006 (Hectare )|, 0.006|
93 [700 A ||Private |[Agriculture |[ 0.008 (Hectare )| 0.008|
|94 |[700 M ||Private ||Agriculture || 0.005 (Hectare )| 0.005|
|95 |[700 M |[Private ||Agriculture | 0.007 (Hectare )|| 0.007|
96 733 M |[Private l|Agriculture | 0.017 (Hectare )|| 0.017|
97 734 ||Government  |[Barren | 0.165 (Hectare )|| 0.165]
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|98 ||737 ||Government ||Barren || 0.024 (Hectare )|| 0.024|
|99 ||828 ||Government ||Barren || 0.014 (Hectare )|| 0.014|
|100 ||897 ||Government “Barren ” 0.612 (Hectare )|| 0.612|
|Village: Khairad |
|101 ||l ||Government ||Barren || 0.95 (Hectare )|| 0.95|
|102 ||3 ||Government “Barren ” 0.057 (Hectare )|| 0.057|
|103 ||64 ||Government “Barren ” 0.362 (Hectare )|| 0.362|
|104 ||66 ||Government ||Barren || 0.18 (Hectare )|| 0.18|
|105 ||66 ||Government “Barren ” 0.74 (Hectare )|| 0.74|
|106 ||69 ||Government “Barren ” 0.015 (Hectare )|| 0.015|
|107 ||72 ||Private ||Agriculture || 0.038 (Hectare )|| 0.038|
| 108 ||74 ||G0vernment ”Barren || 0.021 (Hectare )” 0.021 |
[109 75 ||Private ||Agriculture | 0.017 (Hectare )|| 0.017
|1 10 ||76 ||Private ||Agriculture || 0.125 (Hectare )|| 0.125|
|1 11 ||79 ||G0vernment ”Way || 0.07 (Hectare )” 0.07|
|1 12 ||87 ||G0vernment ”Barren || 0.078 (Hectare )” 0.()78|
|Village: Marod |
|1 13 ||600 ||G0vernment ”Barren || 0.559 (Hectare )” 0.559|
|Village: Naingaon |
|1 14 ||104 ||Government ||Jalmagn || 0.005 (Hectare )|| 0.005|
|1 15 ||121 ||G0vernment ”Barren || 0.213 (Hectare )” 0.213|
l116 1353 |[Private ||Agriculture | 0.055 (Hectare )|| 0.055]
|1 17 ||2 ||Government ”Barren || 0.038 (Hectare )” 0.038|
|1 18 ||3 ||G0vernment ”Barren || 0.321 (Hectare )” 0.321|
119 1432 |[Private ||Agriculture | 0.009 (Hectare )|| 0.009)]
|120 ||861 ||Private ||Agriculture || 0.01 (Hectare )|| 0.01|
|Village: Bhutgaon |
|121 ||101 ||G0vernment ”Barren || 0.424 (Hectare )” 0.424|
|122 ||2 ||Government ||Barren || 1.741 (Hectare )” 1.741|
|123 ||63 ||G0vernment ||Patta || 0.08 (Hectare )” 0.08|
|124 ||64 ||G0vernment ”Barren || 0.103 (Hectare )” 0.103|
|125 ||65 ||Govemment ”Patta || 0.147 (Hectare )” 0.147|
|126 ||67 ||G0vernment ||Barren || 0.002 (Hectare )” 0.002|
[127 |68 ||Private || Agriculture | 0.031 (Hectare )|, 0.031]
128 79 ||Government  |[Patta [ 0.009 (Hectare )|| 0.009)|
[129 |80 ||Government _|[Patta || 0.004 (Hectare )|, 0.004|
|13O ||90 ||G0vernment ”Barren || 0.687 (Hectare )” 0.687|
| Total| 12.405|
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